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I : IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
: PRINCIPAL BENCH, NEW DELHT.

Regn.No. GA-1312/88 ' Date of decision: 4.3,1892,

Shri Rohtas & DOthers cc s Applicants

Vaersus
Dirgctor Gensral, .
Indian Agriculture .~ wees Respondents

Resaarch Institute
& Another

For the Applicants L esss, None

For the Respondents C eene Shri A.K, Sikri, Advocate

CORAM:
The Hon'ble Mr. P.K. Kartha, Vice Chairman(J)
The Hon'ble Mr. B.N. Dhoundiyal, Administrative Member

1. Whether Reporters of local papers may be allowed
to see the Judgment? j&o

g

2, To be‘referred to. the Réporters or not? Vb

JUDGMENT

{(of the Bench delivered by Hon'ble Mr. P.K. Kartha,
Vice Chairman(J))

The applicants, who have vorked as daily=-paid
Tabourers in the offica of Indian Agriculture Research
Institute (I.8.8,1I.), haveAprayad’for pay ment of \ag 98
to theﬁ at tﬁa rate of Rs,30/= per day from the raspective’
dates of their.eppointmant and for thﬂir~rsgularisation

in regular posts. KA
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2 tn 22,7.196E. the applicétion Wwas agdmitted, whan

o

an interim ordaer uas passsd directing the respondents not

to torminate the services of the applicants, The interim

[N

order -has ther@after been continued, pending further orders
on the application,

3., The applicants filed '5\1;3”2398/89 for marly hearing

of the main apolication, tHon’bla Chairmen passed an order

on 10.7.1990 directing that the case may bs heard expeditiously
Tha case had appemared on Board for finmal hearing since 6,5,51.
When the case Was taken up for haszring on 14,1.,1992, 15.1.9%2,

and 24.1,5992, none appeared on behalf of thé applicants.

4, . We have gone through the records of the case and

have heard the lemarned counsel for the respondants, The

- apnlicants clalm that they have worked for more than 240

fdays and that they ars entitled to regularisation, Tha
respondents have danied thié in thelr countsr-affidavit,
According to the respondents, only one applicant was
appointed in Dacembar, 1984 and tha othars uar& appolinted
in January/F eSruary, 1985,

5. The case of the applicants in short is that though
ragular vacanclies sxist for their permanent absorptien,

the respondents are not regularising them with mala fide

motive, The mzla fides, howmver, has nNnot besn sunstantiated

by them, Thay have stated that they are haing paid Rs,20/-

ner day, whersas cas labourers/mazdoors in the C.P.W.30,
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ars getting more than Rs.30/~ per day. The respondents
have, howewsr, stated that there are no regular vacancies
in which the applicants could be regularissd, Apart from
this, resgularisation is in accordance with the Tslevant
racruitment ;ulas which prescribas the minimum educational
qualifications and sponsorsehip by the Employment Exchange,
In case the applicants fulfil the educational and other
qualifications, they have, at the most, the right to he
considersd against regular vacanciss as and thn tha

same arise anﬁ/or ars filled in accordance with the
racruyitment rules, They have also stated that the applicants
are heing paid the Wages approved by the State Government
authorities,

G, We have carefully gone through the rscords of tha
case and have considared the rival contentiaons, In our
opinion, the applicangs have only the right to be
considered for r=agularisation in casme vacanclaes sxist and
in accordancs with the relavant recruitment ruless, The
ﬁill have pyefgr@ncs pver outsidérs as they have gained
experience of having worked in the office of the raspondents,
In our vieuw, sponsorship by Employmsnt Exchange should not
be insisted upon in the case of thz2 applicants, who have

worked in the of fice of the r=spondents for over a period

of 53-8 ysars, The requirement in this regard in the
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recrultment rules or instructions issued by the

respondents, should be waived by them,

T In thae light of ths foregoing discussion , the

application is disposed of with tha following orders

and difgctions:-

(i} The raespondents are dirsctad to continué the
apoliczants as casual labourere in their off ice
{

€0 long as thoy need the services of casual
labourers, Thsy should be continusd in
prafersnce to persons with lmsssr length of
sgrvice and outsidars,

(ii) Thae respondants.shall considser the case of the
applican?s for regularisation in rmgulgr posts,
if vacyncies mxist and in accordancs with the
relevant recruitment rules, For the purposs of
regularisation, the applicants uill'have

3\
pref ar ance over outsiders, The respondents
shéll Waive the raquifcment of sponsorship by
the Employment Exchange in the casas of the
applicants, ‘Thu age=limit should also be
relaxed in their case to the sxtant of the

servica rendersd by them as casual labourers,
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(iii) The interim order passed on 22.7, 1988
and continued theraeaafter, is modified
accordingly,

There uill be no order as to costs,

~ >
- N
(B,N, Dhoundiyal) . {P.K. Kartha)
Administrative Mamber Vice-Chairman{Judl, )



